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PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAEEN BY
GOVERNMENT ON ASSURANCES BY
MINISTERS ETC.

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): Sir, I beg to lay on
the Table the following statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and undertakings given by
Ministers during the various sessions
shown apgainst each:

(i} Supplementary Statement
No. I—Ninth Session, 1964
(Third Lok Sabha).

ii) Supplementary Statement
No. III—Eighth Session, 1964

{Third Lok B3abha).

ili) Supplementary Statement
No. VI—Seventh  Session,
1964 (Third Lok Sabha).

.iv) Supplementary Statement
No. IX—Sixth Session, 1963

(Third Lok Babha).

iv) Supplementary Statement
No. XI—Fifth Session, 1963
(Third Lok Sabha),

vi) Supplementary Statement
No. XIV—Fourth Session,

1963 (Third Lok Sabha).

'vii) Supplementary Statement
No. XXI—First Session, 1962

(Third Lok Sabha).

(viii) Supplementary Statement
No. XIX—Twelfth Session,
1960 (Second Lok Sabha),

{Placed in Library. See Nos. LT-
3412'64 to LT-3419|64].

Shri S. M. Banerjee (Kanpur): Sir,
I have something to say on these
assurances. The same question was
raised by Dr. Lohia in the form of a
censure motion, and it is this. The
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Prime Minister, while replying to the
no-confidence motion in this House,
stated that all the jeeps which have
been given to Community Develop-
ment will be withdrawn. It was more
than an assurance; rather it was a
declaration in the Lok Sabha. Accord-
ing to the information in my posses-
sion and in the possession of my hon.
friend, Dr. Lohia, these jeeps have not
been withdrawn. In that case, an
assurance which was given in this
House in the form of a declaration
even by the Prime Minister has not

been implemented.
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Mr. Speaker: He can write to the
Committee on Assurances. It will
go into the matter and make a report
to this House when we can look into
it. It cannot be raised in this manner.

Shri S§. M. Banerjee: That statement
was made by no less a person than
the Prime Minister himself.

Mr. Speaker: It might be so. Yet,
without looking into the records, one
cannot decide whether it is an assur-
ance and the proper body to do it
would be the Committee on Assur-
ances.
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Shri 5. M. Banerjee: I thought I
have availed of the correct opportunity
to raise it because the hon. Minister

has laid a statement on the Table on
the very subject.

Mr, Speaker: But no assurance can
be taken up in this manner.

Shri Bade (Khargone): When an
assurance has been given on the floor
of the House, could we not ask whether
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it is not an assurance and whether it
has or has not been implemented?

Mr., Speaker: He can at the proper
time. If there is any doubt in the
mind of any hon. Member that some
assurance which was given in the
House was not implemented, he could
certainly write to the Assurances
Committee to look into the matter
and make a report to the House. If
any Member feels dissatisfied that a
particular assurance has not been
looked into by the Committee, or not
complied with by Government, he can
write to me or to the Committee. The
Committee would look into it and
make a report whether it was really
an assurance. At that stage, if the
hon. Member wants a discussion on
that report of the Committee, certainly
he can give notice.
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Mr. Speaker: Shri Banerjee is get-
ting a reply from Dr. Lohia.

Shri S. M. Banerjee: I still main-
_tain it is more than an assurance,
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12.31 hrs.
OPINIONS ON BILL

Shrimati Lakshmikanthamma (Kha-
mmam): Sir, I beg to lay on the
Table Paper No. V to the Bill further
to amend the Indian Penal Code and
the Code of Criminal Procedure, 1898,
which was circulated for the purpose
of eliciting opinion thereon by the
direction of the House on the 13th
September, 1963.

12,31} hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115 AND MINISTER'S
REPLY THERETO

RE. REPORT ON MAL-TREATMENT OF
SHRT HUKAM CHAND KACHHAVATYA IN
AmMBALA JAIL
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[Placed in Library. See No, LT-3420/
64).

Shri S. M. Banerjee (Kanpur):
this should be circulated.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Sir,
1 beg to lay on the Table a statement
in reply thereto. [Placed in Library.
See No, LT-3420/64].

Sir,



